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C.C.P. NO. 221/89 in DECIDED ON : 27,1.1292
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CENIRAL ADMINISTRAT IVE TR IBUNAL
|
\

Ramdev Prasad & Ors, vos Petitioners : |

Vs. |
Ramesh Chand & Ors. ses Respondents 5
CORAM - |

THE HON'BIE MR. JUSTICE V. 5. MALIMATH, CHAIRMAN
P THE HON'BLE Mi. P. G. JAIN, MEMBER (A)

lirs. Meera Chibber, Counsel for Petiticners

; Shri M. L. Verma, Counsel for Respondents
‘ P

OCRDER (CRAL)

(Hon'ble Mr. Justice V. S. Malimath, Chairman) :

|
The interim order not te displace the petitioners i
‘is subject To the cenditicn that they have not already ‘
been relieved., They were all casual labourers on the
3; date tﬁe interim order came to be made, as stated by
| them, »The respordents have, in their reply, stated that
all the petitioners in this centempt petition had bean -
retrenched either eon 20th or 21st Nevember, 1989, lerg
‘befere the interim order came to be made. They have
produced copies of the orders stating that they were
rendered surplus, aad, therefére, retreanched with
immediate effect and that the retrenchment compensation

has also been tendered aleng with the orders,

2, Having regard to the nature of employment and the

orders made befere the interim order of stay came to be



-
P

&

O

“made on 23.11.1982, we are inclined to take the view

that the respondents cannet be regarded as having
contumac iously vielating the interim order, Heace,
this petition is dismissed and the rule is discharged.
(P. C. JAIN) ( Vo 5. MALIMATY )

NEMBER (A) ' CHAIRMAN
27.1.1992
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